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DR. M.S. GILL (Punjab): Sir, | associate myself with what the hon. Member has
mentioned.
SHRI O.T. LEPCHA (Sikkim): | also associate myself what the hon. Member has
mentioned, Sir.

Non-renewal of CGHS cards given to journalists
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MR. DEPUTY CHAIRMAN: All the hon. Members associate themselves with
it. ...(Interruptions)... The hon. Minister wants to respond ...(interruptions)... Just a
minute. The hon. Minister wants to respond.

THEMINISTER OF INFORMATION AND BROADCASTING (SHRI PRIYARANJAN
DASMUNSI): Mr. Deputy Chairman, Sir, this matter was brought to my notice right
from the day one when | assumed *office. Sir, it is not only a serious matter but it
is also an important matter. | can assure the House that we are at the stage of
complete finalisation of the whole process. | could have announced it on the floor
of the House, but the House is adjourning tomorrow. Sir, | can assure Sushmaji
and the entire House that this matter is a priority issue of the UPA Government. At
the same time, | would like to inform Sushmaji that possibly she has forgotten that
when she was in the Government, how an accredited journalist, Shri Iftikar Gilani
had been hit mercilessly. His house was raided, on the pretext of a spy, which he is
not, and the Income-Tax pounced on him. Sir, only last week, | gathered that the
tribunal gave him such a serious verdict which he cannot pay at any point of time.
Had the proceedings been withdrawn in your time, even that journalist would not
have cried. All the journalists. ...(Interruptions)...
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SHRI PRIYARANJAN DASMUNSI: Sir, | share her concern for the journalists.
But, | will not agree with the way the previous Government pounced on Shri Iftikar
Gilani. ...{Interruptions)... | will never agree with it. ...(Interruptions)...
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forg 9 ot 99 8 o ... .(gag19)..

MR. DEPUTY CHAIRMAN: Now, Shri Vijayaraghavan. ...(Interruptions)... Now, Shri
Vijayaraghavan.... (Interruptions)...
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sft SgwuTafa . guaAT Sf1, 39 43I Shri A. Vijayaraghavan. ...(Interruptions)...

Crisis due to fall in price of Natural vanilla beans

SHRI A. VIJAYARAGHAVAN (Kerala): Sir, | am raising a very urgent matter in
the House which is related to the Vanilla farmers in Kerala. Sir, the price of vanilla
beans has reduced from Rs. 3,000 per kilogram to Rs. 30 per kilogram. As a
result, the farmers are facing very acute crisis. In order to save the farmers, there
was a demand to ban the synthetic vanilla, and to introduce natural vanilla flavour
for ice-cream manufacturing. Recently, Sir, Amul, the Cooperative Milk
Manufacturing Society from Gujarat has taken a decision that in order to save the
vanilla beans farmers, henceforth, they are going to use natural vanilla flavour in
its entire range of vanilla ice-creams. It is a good step taken by Amul. So, | would
urge upon the Government that it should also take a decision making use of natural
vanilla in ice-cream mandatory all over India. Sir, use of natural vanilla should be
made mandatory for all the manufacturers of ice cream. The manufacturers
should switch over from synthetic vanilla to natural vanilla. The Government has to
take a decision in this regard. The peasants and agriculturists are demanding this.
The Government has to take a decision. | would urge that upon that on the basis of
the decision of Amul the Government should also take a decision in this regard as
early as possible of switching over from synthetic vanilla to natural vanilla in order to
help the farmers a little bit. | urge upon the Government to take an urgent decision
in this regard.

SHRI MATILAL SARKAR (Tripura): Sir, | associate myself with the veiws
expressed by the hon. Member.

SHRI K. CHANDRAN PILLAI (Kerala): Sir, | also associate myself with the
views expressed by the hon. Member.

PROF. P.J. KURIEN (Kerala): Sir, | also associate myself with the views
expressed by the hon. Member. Synthetic vanilla is not good for health.

Reported statement by MS Taslima Nasrin on her intention to leave India

sft Suwumafa:  sft @faa feenR agde) | Shri yashwant sinha to associate.



